
M
Q\.\l[' \1.. f'Hm0n0af'>nI'1 "Off-1

0 \
\ 0
\ . I

E-Iargana (Muzrnmznt %agate
EXTRAORDINARY

CHANDIGARH, SATURDAY, AUGUST 25, 2012
(BHADRA 3. 1934 SAKA.)

HARYANA VIDHAN SABHA s15CR12'rARIAT

Notification

The 25th August. 2012

No. 31-HLA of 2012/59.-The Haryana Municipal Corporaliun
(Amendment) Bill, 2012_ ls hereby published for general infomation under proviso
lo Rule 128 of the Rules of Procedure and Cunducl of Businc:»> in the Haryana
[,cgi>laIivc Assembly 1

Bill Nn. 31-HLA of20\2

THE HA RYANA MUNICIPAL CORPORATION (AMENDMENT)

BILL, 2012

A

BILL

[url/:er In amenrl the Hurvanu Municipal Corporation Act, 1994

By il enacted by the Legislature of the State of Haryana in the Sixty-

third Year of the Republic of lndla as follows :

l . ( U The Ac! may by called the Haryana Municipal Corporation Sham Lille and

(Amendment) Act, 201 2.
l`ornmcnc¢:menl

(2) ll shall be deemed lo have come into force with effect from

loll April. 20!0.

© Goal. of Haryana

Published by Authority
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§CCll(J Il 2 at

Haryana Act lb
of l')94

Amendment of
ac tion HE D!
Hary.u1¢ Act I f :
of 1904.

lnsurtivn of
sections am.
sm. and  'W Y'  1
Hafvanu Act
16  o f  W Q4.

lBl>{UR_ x, 1934 SAKA)

2. In lye Haryana Municipal Corporation Air. 1994 (hereinafter called
the principal Act). clause il) of section 2 shall by omitted.

3. in the principal Act, for clause (al nfsub-section ( lluf wcvion 87. the
following ~..lause shall be substituted, namely:

"(a\) a propcny tax payable by the owner or occupier of building and
land al the rates notified by the Government, from use m ump
depending upon the area in which the building or land is
situated, 115 lucauun. purpose ibr which u is used. its .mpacuy
for profnahle use, quality of construction and other relevant
fac\ors:`

4. In the principal Ac\, abler section 87. the following sections shall he
lnat5llUd. namely:

"87A.-Self assessment of lax.-Notwithstanding anylhmg
cunuuncd in this Act. every person liable low pay she properly tax shall
lumsclf calculate the lax of the holding or land u\:\.\»rding low lye
procedure nntihed in chin regard. of wows he ls either owner no the
ucuupicr at the: rates nurilied under clause (J) of >ub~sc\:ll0n an no
seullun 87.

87B.--Dcpmi( of progeny tax.-1 11 On the ham of assessment
made as per eecriun rl if\_ the owner or oucupner shall depnslt the amuunl
of properly lax in the npeeihed head of the Corporunon as per the
prescribed procedure un or before the Dave freed by the aurhnruy and
furnish a return in the preacnbud form. The vanauon unto ten per :cm
on enter side m He am cahier. made under section 87A shall be lgnured.

in cases where the variatwn as more than Len per cent, the owner or
occupier of land or building, as the case may be, shall be liable to pay
penalty equal lo the amount of Dad evaded subject tm a minimum of
rupees one hundred.

(2) When: any pmpeny lax has not been paid by the owner or
occupier within the prescribed time, the authority shall serve notice on
the person chargeable with the propcny my, which has not been paid.
requiring him low show cause why he should not pay die amount specified
in the notice and the authority shall pass an appropriate order in this
regard after giving an opportunity ot hearing.

Explanation.-For the purposes of this section, the authority
means the Zonal Taxation Officer or any uficcr authorized by lye
Commissioner of Municipal Corpofaimn.

87C.-Penalties.--In case of non-paymem of properly lax. me
competent authority may impose a penalty equal to the amount of the
tax assessed. subject ru minimum of rupees one hundred and in case of
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5.

6.

7.

(ale payment. interest at the rule of one and a half per centum per
month from the date ofdelault shall also be charged."

in sub-section ( l) of motion 89 of the principal Act .

"(by al tire tnxz" and

(n) clause (cl shall be omitted.

in the principal Act, sub-sccninn (2) of section 90 shall be omitted.

For scion 94 of the principal Act, the folluwmg section shall be
!sUbh[llLl[Cd, namely:

8.
substitute

9.

10.

ll.

"94. Apportionment of liability ol' taxes on land and building
when premises assessed are let or sub-let.- lf any building nr land
assessed lo my specified in clause (a) of sub-section (llofseclion 87 is
let or sub-lel and amount of rent payable in respect (hereof is less than
the property tax. then the uccuplcr shall be liable to pay the difference
between the amount of the said progeny tax and the rent paid by him."

In the principal Acl. for section 97, the following =el:linn shall b¢
d. namely:

"97. Properly llst.-Save as otherwise provided an this Act.
each Corporation #hull cause n propcny list no all lands and building;
in the municipal area lo be prepared in such form and manner and
containing such punicularu with respect to each land and building, as
may be prescribed."

In the prmcipal Act, section 98 shall be omitted.

in the principal Act, in sub-section (I ) of section 99.-

(U for the words "assessment list" occurring twice, the words
"propcny lis\" shall be substituted; and

(i i ) clause (d) shall be omitted.

In the principal Act, for section 100, the following section shall be
substituted. namely:-

"low. New property list- It shall be at the discretion of the
Corporation to prepare for the whole or any pan of the municipality a
new property list every year."

Amendment of
sculmn 80 of
Haryana Act 16
no 1904.

Arncndmcni up
:moon QU UI
Haryana Act 16
cal 1004.

Substitution of
accliun 04 of
Haryana Act lb
Of 1994

Substitution up
>l:l.:tion 9? nt
Haryana Act tt:
no 1994

Omission of
section 98 of
Haryana Act 16
of 1994.

Amendment of
:»e\.1iOn 99 of
Haryana Act 16
of 1944

Substilutmn of
section 100  of
Haryana Act 16
of 1994.
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(i) for clause (b), the following clause shall be submtulcd,
namely:-



Amendment no
wc imn N14 up
Haryana Ac t 16
of 1004

Amendment ol
bcusuon if ?  o f

Haryana Ac t £6
of 1904

Amendment of
section 128 of

12. In the principal Act. in sub-section (ll section 104. for the words
"annual value". the words "prupcrly lax" shall be auhautuled

13. In the principal Act, no the proviso to :>eul1on 127. l.ur the words "one
*r chum", [he words "one and a half 'r »;cmum` shall be mbstxtuled.Pi- P*-

14. In the principal Act, in section 12S,-

1994

Olmssion of
sections 133.
134. l 3 S l 3 6
and 137 of
Haryana Ac t 16
no 1994.

Substitution of
>cc1ion 139 of
Haryana Ac t 16
ot 1994.

Amendment of
section 142 no
Haryana Act 16
of 1994.

Amendment of
section 145  of
Haryana Act 16
of 1904.

(i i ) after clause (b). the following clause shall be added,

"(c) property taxi

LH) in sub-section 13),

(i ) for the sign " " existing ax the end. the sign ` " shall be
substituted; and

(i i ) the following proviso shall be added, namelyx-

"Provided that no rebate shall be allowed in case of
property (ax.`

15. in the principal Act. sections 133. 134. l3S, 136 and 137 shall be
opined.

16. In the principal Act, for section 139. the following section shall be
substituted, namely:-

"l39. Conditions of right to appeal.-No appeal shall be
entertained under section 138 unless the amount, if any, in dispute in
the appeal has been deposited by the appellant in the office of the
Corporatirmf

17. In the principal Act, in aectiun 142, for the word "annual value",
existing in the marginal heading and sub-section (l), the words "progeny tax"
shall be substituted.

18. In the principal Act, in clause (c) of culrsection (l)of section 145, the
word "annual" shall be omiued.
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19. In the principal Act. for section 146. the following section shall be
substituted. namely:-

"l46. Amendment of property list.-( I ) The authority may al
any time amend the property list by inserting the name of any person

whose name ought low have been or ought to be inserted, or by inserting
any property which ought to have been or ought m be inserted, or by
altering the details of any property which has been erroneously valued

or assessed through fraud, accident or mistake, whether on the part of
the authority or of the assessed, or in the case of a tax payable by the

owner or the occupier by :t change in the tenancy, after giving notice to
any person affected by the amendment of a time, not less than one
month from the date of service. at which the amendment is to be made.

Explanatinn.- For the purposes of this sub-section. the authority
means the Zonal Taxation Officer or any officer authorized by the
Commissioner of Municipal Corporation.

(2) Any person interested in any such amendment may tender
his objection to the Corporation in writing before the time fixed in the
notice or orally or in wri ting at that time and shall be al lowed an

opportunity of being heard in support of the same in person. or by
authorized agent, as he may think fit."

so.
sub-section shall be substituted, namely:-

For sub-seaion (5) cry section 309 of the principal Act. the following

"(5) Any swine found straying in a public street or public place
shall be removed by any officer or other employee of the corporation
authorized by the Commissioner in this behalf. The swine so removed
shall be disposed off by public auction or in such other manner and
within such time, as the Commissioner may deem lit and the owner of
such swine shall be punishable with imprisonment unto six months

and it shall be u non~cognizable offence.'

21. Notwithstanding anything contrary contained in any judgment. decree

or order of any court or other authority to the contrary and notwithstanding that
procedure laid down under section 87 of the principal Act has not been followed,
the directions issued vide Haryana Government. Urban Development Depanmcm,
Noti fication No. S.O 14/47/2003-3XCH, dated the 30th September, 2003 as
amended from time to time and Haryana Government, Urban Local Bodies
Department (Committees). Notification No. S.O46/H.A.16/1994/S.87 /2012, dated
the 2 lst June, 2012 with regard to imposition of property tax. in exercise of the

powers conferred by sub-section (3) of section 87 read with sub~section (1) of

Subslllulron or
-»ccnnn 1-16 of
Haryana Au! 16

o i 1094

Amendment of
section 300 of
Haryana Act lh
of 1994

Validation
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section 149 of the principal Act, shall be deemed to have been validly issued
after following procedure in accordance with the provisions of the pricmpal Act

and accordingly.-

(i ) all acts, proceedings or things done or actions taken or which
may have been done or taken by the Corporation and by the
Government under the above mentioned notifications with

regard io imposition and collection of property tax. be deemed
to be, and to have always been done and taken in accordance
with law and shall not be called in question before any court of
law on this ground;

(i i ) no suit or other proceedings shall be maintained or continued in
any court or before any authority in relation to imposition of

property tax, so imposed under the above mentioned
notifications; and

(i i i ) no Calm or authority shall enforce a decree or order directing
the cancellation of imposition of property lax due to not
following the procedure as laid down under section 87 of the
Act,
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STATEMENT OF OBJECTS AND REASONS

I Haryana Government had committed itself to make the Urban Local

Bodies self-sustaining by strengthening their resource base. The prop cry we system

in the Slate which was in force since a long time was cumbersome and had become

outdated. The system of calculation had many loopholes thereby leaving chances

of pilferage and mismanagement. The collector rates have increased manifold in

the last few years. It was necessary to provide relief to the tax-payers as the annual

value of properly was based on collector rate.

Keeping this in view this, the Government has formulated a new system of

properly tax calculation and collection and has notified the same which provides

a huge relief to the common man, small traders and other segments of society.

Therefore, it has become imperative to make certain amendments in the

Haryana Municipal Corporation Act, 1994 so that the Act and the property tax

system are in tune with each other.

2. Amendment is also required in order to address the problem of stray

swings within the municipal limits. Their unregulated movement leads io
unhygienic conditions pan from being a traffic hazard Therefore, it is necessary

to make stringent legal provisions to contain this menace,

BHUHNDER SINGH HOODA.
Chief Minister, Haryana.

HARYANA GOVT. GAZ. (EXTRA-). AUG. 25. 2012
(BI{l')R_ 3. 1934 SAKA)

2943

Chandigarh :
The 25th August, 2012.

SUMIT KUMAR.
Secretary.
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